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SHRI 5. M. BANERJER 1 Seven or
e before ve a direction to
lh?‘Mdi:l?ﬁuof mgm;umwmt
about the power failure or scarcity in
Kanpur. A large number of cmployees
arc affected.

MR. SPEAKER : About that the
Minister . He must come for-
ward with a statement.

SHRI K. RAGHURAMAIAH : The
wsual practice is that I convey to the
Minister concerned what he has actually
said. The Minister has to take action,

SHRI S. M. BANERJEE : I am not
making a statement today. On that day
you were very angry and so was [ Ulti-
mately, when I cooled down, you were
kind enough to direct the Mimster to
make a staiement.

There is a serious situation n Kanpur,
in the whole of U. P., affecting two lakhs
of workers, and the Minister goes onmernily,
he has no time to make a statement He
may have no respect for me, but he should
have respect for you I request you to
gze that he makes a statement.

MR SPEAKER : Before this ohservation
came from you, I have already directed
him.

SHRIS M BANERJEE : You suspend
the Munster for a day

MR. SPEAKER : In view of this parti-
cular practics that after your statement
about the business for the coming week,
Members raise their guestions, you must
have a new portfolio of only a Mimster
of Statements.  Or 1t should be directly
under the Speaker.

PROF. MADHU DANDAVATE : I
did npot press my adjowrnment motion
when you categorically directed the Mims=
ter 5o make a statement. Our Minister
o' Parhamentary Affairs should take note
of this direction.

12.53 hrs.
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DEPARTMENT OF QULTURE (8 H
D. P. YADAV) : I beg to move :

“That in pursuance of paragra
) (8) oFtll:c late Depumtpt:'
» Health and Lands
Resolution No. F/122-3/ 35-E, dated
the 8th August, 1935, as amended
from time to tme, the members

as members of the Central Advi
Board of Education, 1ubj¢ctw!:

the other provisions of the said
Resolution.”
Lm,“%mm ¢ The question 1s :
at in pursuance of paragraph
5(5)(a) of the late tm&ntl:rf
Education, Health and Lands Re-
solution No. F/122-3/35-E, dated
the Bth August, 1945, as amended
from tume to time, the members
of this House do proceed to elect,
in such manner as the Speake: may
direct, four members from among
themselves to serve as members of
the OCentral Adwvisory Board of
Education, subject to the other
provisions of the said Resolution.”

The motion was adopted
12-54 Hrs.
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